CENTRAL ADMINISIRAT IVE T RIBUNAIA
ERNAKULAM BDNCH '

0.A.No. 322 of 1994

Wednesday this the 15th day of March, 1994
CORAM | |
HeﬁfbleAMrQJustice Chettur Sankaran Nair, Vice Chairman
~Hon'ble Mr.P.V.Venkatakrishnan, Administrative Member
K. R.Chandrasekharan Kunji,
Assgistant,
Enforcemernt Directerate,
Calicut. . eessApplicart
(By Advocate Mr.M.R,Rajendran Nair)
Vs.
1, The Secretary, Department of
' Revenue, Ministry of finance,
Ceatral Secretariat,NewDelhi,
2¢ The cretary. Depa rtment of
Personnel & Training,Ministry of
Personnel, Public Gricvances & Pensions,
. New Delhi,
3, The Director, Enforcement Directorate,
Gevt. of India, Lek Nayak Bhavan, .
~6th floor, Khan market, NewDelhi-llOOOB.
+4e The Deputy Director,
| Enforcemet Directorate,
Shastri Bhavan, III Floor, '
26, Haddows Road,Madras-5. ess s Respondents
(By Advocate Mr,C.Kochunni Nair, 5CGSC)
OR DER

CHE‘I‘I‘UR SANKARAN NAIR(JL, VICE CHARMAN
‘1 Applicant seeks a declaration that he is entitled
" to be placed in the scale of pay E$.1640-2900 frem
" 1.1.1986., Other ancillary reliefs are also prayed f@;.
' We £ind that he has made Annexure.A3 representation
; before third respondent on'28.9;93 and that is\pending
% consideratione There has been undué delay in dealing
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With the represent@ﬁéien. We direct third respondent
to pass & reasoned order v&tb reference to the relevant
rules i_m Annexure.A3 wit hin four menths from today

:and c‘efmnpnical_te thé ‘same to applicant. We caution

third respondent to adhere to the time schedule,
2. BApplication is disposed of with the afore-
';said directions. No costse.

Dated 16th March, 1994,

@M@MW M(}.V\ BC}VQV\‘V\C\'\Y
P.V.VENKXPAKRISHNAN CHETTUR SANKARAN NAIR(J)

ADMINIST RAT IVE MEMBER VICE CHAIRMAN
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